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opposed the introduction of the Bill 
does not really oppose the introduction 
of the Bill or even the provisions of the 
Bill. He is not satisfied with it since 
he believes that the Bill is not as com-
prehensive as it should be, and does 
not legislate for a longer period than 
it proposes to deal with. Therefore, it 
is a matter of dissatisfaction. As far 
as the other observations that he made 
are concerned, I think hE' and I will 
have another opportunity, provided 
you permit Sir, to deal with the con-
tents of the Bill both in terms of in-
clusion and exclusion. Therefore, I 
do not want to take the time of the 
House to reply to him in detail. 

MR. DEPUTY-SPEAKER: The ques-
tion is; 

"That leave be granted to intro-
duce a Bill to amend the Payment 
of Bonus (Amendment) Act, 197i." 

The motion was adopted. 

S~RI RAVINDRA VARMA: I intro-
duce the Bill. 

STATEMENT RE : PAYMENT OF 
BONUS (AMENDMENT) ORDIN-

ANCE, 1978 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): I beg 
to lay On the Table an Explanatory 
statement (Hindi and English ver-
.wions) giving reasons for immediate 
~egislat~'.Jn by the Payment of Bonus 
(Amendment) Ordinance, 1978. 

. MR. DEPUTY-SPEAKER: Now we 
shall take u~ matters under Rule 377. 

14.26 hrs. 
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